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1 3 . Aj ay Kumar Gupta 
14 . Ki shan Si ngh Mahamna 
15. Atul Kumar Bhat.nagar 
i6.Vijay Kumar Gupta 
1 7 . Jodha RaIn Kumawat 
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2C Shai leEh BFlatnagar 
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22 . Sarrarj t. Chattopadhyay 
23 . Smt. Kant.a Rawat 

All are working as Data Entry Operators 
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(Shri R . Venkat.ararnani , Advocate) 
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Heard counsel for applicants. 

2. 	Applicants had filed this QA seeking drection to the 

respondents to t r e a t the legal notice ssued on behalf of the 
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Iepr€isent.at.-ion may be drect.ed to be disposed of by the 

respondents as per rules a n d guidelines issued by Mini s t r y of 

Personnel , Public Grievance and Pensions, 
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L, Keeping in view the same and the fact that the 
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dispose 	 o d 	at this stage self With directon tthe  

respondents t.o dispose of the representation of the applcants 
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supplementary rep resentat.i on. 

No costs. 
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